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Grid Controller of India Limited 

(A Govt. of India Enterprise) 

(Formerly Power System Operation Corporation Limited)  

 

Date – 26/11/2024 

 

Grid-India observations and suggestions on Draft CERC (Sharing of Inter-State Transmission 

Charges and Losses) (Fourth Amendment) Regulations, 2024. 

 

1.0  Computation of RTDA for Dual connectivity 

Provision in Draft Regulation: Clause 3.1  

Quote 

A new Proviso shall be added after the third Proviso of sub-clause (a) of Clause (1) of Regulation 12 of 

the Principal Regulations as under: 

“Provided also that for a Generating Station having dual connectivity to both inter-State transmission 

system and intra-State transmission system, the transmission deviation shall be computed as net 

metered ex-bus injection, in a time block in excess of (GNA to the inter-State transmission system + 

Connectivity with STU system)” 

Unquote 

Grid India Suggestion:  

The data for quantum of connectivity with STU system for such generators are available with SLDCs. 

Hence, a provision shall be added to share the quantum of connectivity with STU system by respective 

SLDCs to NLDC and CTUIL within 1 week of publication of this Regulation. Further in case of any 

changes in STU connectivity or grant of such new connectivity at STU level, the information shall be 

communicated to NLDC and CTUIL within 1 week.  

 

2.0  Date for considering Transmission waiver for Hydro PSP ESS 

Provision in Draft Regulation: Clause 4.3 

Quote 

New sub-clauses (a-i) and (a-ii) shall be inserted after sub-clause (a) in Clause (2) of Regulation 13 of 

the Principal Regulations: 

 “(a-i) Hydro PSP ESS, which has awarded the contract on or before 30.6.2025, shall be eligible for a 

waiver of transmission charges for a period of 25 years from the COD, subject to conditions as per sub-

clause (c) of this Clause. 
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(a-ii) REGS based on Offshore wind which has declared commercial operation on or before 31.12.2032 

shall be eligible for a waiver of transmission charges for a period of 25 years, from the COD of said REGS. 

Unquote 

Grid India Suggestion:  

Several contracts, with different contract issuance dates are awarded for construction of a 

hydroelectric project. NLDC and RLDCs are nodal agencies for calculating the waiver of transmission 

charges through GNA and TGNA transactions. The date of award of contract for Hydro ESS has 

implication on computation of waiver. Hence, to avoid any ambiguity, it is proposed to consider 

acceptance of EPC contract and the submission of the Contract Performance guarantee (CPG) 

as the date of award for calculation of transmission charge waiver. 

Hence above clause 4.3 (a-i) may be reworded as –  

“(a-i) Hydro PSP ESS, which has awarded the contract and submitted Contract Performance 

guarantee (CPG) on or before 30.6.2025, shall be eligible for a waiver of transmission charges for a 

period of 25 years from the COD, subject to conditions as per sub-clause (c) of this Clause. 

 

3.0 Waiver of transmission changes for Green Ammonia and Green Hydrogen 

Provision in Draft Regulation: Clause 4.6  

Quote 

(iv)  

………………….  

 ……………….. 

As a drawee DIC, a Green Hydrogen or Green Ammonia Plant having drawl schedule from (i) REGS or 

RHGS based on wind (including off shore wind) or solar source, (ii) ESS which is meeting at least 51% 

of its annual electricity requirement for pumping of water or charging of battery with electricity 

generated from REGS or RHGS based on wind or solar source and (iii) hydro generating station, 

shall be eligible to waiver considering drawl schedule as per Table under sub-clause (f-iii) or as per sub-

clauses(a) to (f-i) of Clause (2) of this Regulation, whichever is higher. 

………………. 

Unquote 

Grid India Suggestion:  

a) The computation whether the ESS has met 51% of its annual electricity requirement for pumping 

of water or charging of battery with electricity generated from REGS or RHGS based on wind or 

solar source is a post facto activity after completion of the year period. 

b) The waiver of transmission changes for Green Ammonia and Green Hydrogen is calculated on a 

monthly basis. Hence, without having the information, whether the ESS has met 51% of its annual 
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electricity requirement for pumping of water or charging of battery with electricity generated from 

REGS or RHGS based on wind or solar source, upfront transmission waiver to be given to the Green 

Ammonia and Green Hydrogen plants based on self-declaration. 

c) In case, the ESS has not able to meet 51% of its annual electricity requirement for pumping of 

water or charging of battery with electricity generated from REGS or RHGS based on wind or solar 

source, the waiver which was extended to the Green Ammonia and Green Hydrogen plants has to 

be withdrawn. Subsequently, the monthly transmission waiver calculation to be recalculated for 

GNA and TGNA transactions. In such case of GNA and TGNA transactions, through supplementary 

billing, the charges (alongside interest or penalty as fixed by Commission) are to be recovered 

from the Green Ammonia and Green Hydrogen plants by CTUIL. However, to enable this 

necessary amendment needs to be introduced in Sharing Regulations 2020. 

Furthermore, the ‘annual’ period could be the calendar year or financial year. For sake of 

consideration of tariff as financial year is considered, here also we suggest financial year may be 

considered. 

At the end of financial year RLDCs shall verify whether 51% of annual electricity requirement had 

been met from RE sources.  

 

For the purpose of computation of annual electricity requirement, the drawal schedule of ESS shall 

be considered and out of which 51% must be scheduled from REGS or RHGS based on wind or 

solar source. 

 

It is worth mentioning that allowing transmission charge waiver for ESS charged 

through fossil fuels might be undesirable in the long run and would do little to reduce 

emissions. Thus, the charging requirement of 51% of annual electricity requirement from 

RE sources may be suitably revised upwards (may be with an incremental gradient of 10 to 

20% per year).  

 

4.0 Additional Inputs:  

Hon’ble CERC has notified the CERC (Connectivity and General Network Access to the inter-State 

Transmission System) Regulations, 2022 on 07.06.2022.  

The 17(1)(ii) clause of the said Regulation regarding eligibility as applicant to apply for grant or 

enhancement of quantum of GNA allows a drawee entity connected to Intra-State system to apply for 

enhancement of GNA. Relevant part of the said Regulations is quoted below: 

 

“17.1. The following entities shall be eligible as Applicants to apply for grant of GNA or for enhancement 

of the quantum of GNA: 

……………………………. 

(ii) A drawee entity connected to intra-State transmission system; 

……………………………” 
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Further, Hon’ble CERC has notified the CERC (Sharing of Inter State Transmission Charges & Losses) 

(First Amendment) Regulations, 2023 on 07.02.2023. The clause 9(8) of the said Regulation states that: 

 

“(8) The Implementing Agency shall aggregate the transmission charges as obtained in accordance with 

Clause (7) of this Regulation at drawal nodes located within the State control area, to determine the 

transmission charges for the State under AC- UBC: 

 

Provided that drawee DICs (other than the distribution licensees of the State) located within State control 

area and having obtained separate GNA, which are not included in the GNA of the distribution licensees 

of the State, shall be apportioned the transmission charges under AC-UBC based on the transmission 

charges obtained at their respective drawl node(s) in accordance with Clause (7) of this Regulation and 

such transmission charges shall not be included in the aggregate transmission charges of the State: 

 

Provided further that drawee DIC which is a regional entity, shall be apportioned the transmission 

charges under AC-UBC as per the transmission charges obtained at their respective drawl node(s) in 

accordance with Clause (7) of this Regulation.” 

 

For computation of transmission charges under AC-UBC, basic network having node wise load and 

generation data during peak block of the billing period is prepared based on the metered ISTS 

drawl/injection by the State and other regional entities.  For a drawee entity connected to intra-State 

transmission system, separate metered data is not available for each node. Implementing Agency 

(NLDC) is facing difficulty in implementation of clause 9(8) of the said Regulations. The above said 

clause 9(8) was not proposed in the draft CERC (Sharing of Inter State Transmission Charges & Losses) 

(First Amendment) Regulations and was notified in the final CERC (Sharing of Inter State Transmission 

Charges & Losses) (First Amendment) Regulations, 2023. Hence, NLDC did not find an opportunity to 

provide its comments on the implementation difficulties. NLDC vide letter dated 24th July 2024 has 

communicated the above issue to Hon’ble Commission. (same is attached as Annexure-1) 

 

In view of the above it is proposed that clause 9(8) of Sharing Regulations (First Amendment),2023 

may kindly be reviewed and suitable provision for segregation of AC-Usage based component for 

DICs located within the State in the ratio of their respective GNA may kindly be included in the 

Regulation. 

 

*** 
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